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159(vii) "The time of completion of the work according to the nature and urgency of the

182A

work, in exceptional cases only, time extension may be allowed by Chief
Engineer for contracts up to Rs. 3.5 crores and for contracts exceeding
Rs. 3.5 crores by Departmental Tender committee presided over by
Principal Secretary/Secretary of the Department."

The item of work not included in the Bill of Quantity (BOQ) shall be
termed as extra item. For extra item, there should always be a
supplementary agreement and rate will be guided by the rate of
primary agreement which means the rate approved by the competent

authority at the time of primary agreement will be guiding factor for
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the rate of extra item. It may be lower than that but in any case it
should not be more than the rate quoted for the primary agreement.
The rate and BOQ shall be sanctioned by the competent authority,
authorized to sanction the BOQ of primary agreement but in no case
the extra items agreement shall be more than 10% (item-wise and over
all cost both) of the primary agreement. If it exceeds by 10% then one
level higher in hierarchy shall be the competent authority, if it is more
than 20% (item-wise and over all cost both) then departmental
approval shall be required subject to the following:

The aforesaid departmental approval would mean approval granted
by Departmental Tender committee presided over by Principal

Secretary/Secretary of the Department."

Nature of powers Limit of powers Remarks

292(xvi) (ii) To alter the time | Full power except in case of those entered | Chief
limit and to remit or reduce | into by higher authority. Engineer

the penalty provided in all | Provided that  Departmental Tender
agreements or contract. committee presided over by Principal

Secretary/Secretary of the Department will
have full power to grant time extension for
contracts exceeding a value of Rs. 3.5 crores.

292(xviii)(xii) Approval of | Increase in BOQ item quantity maximum upto

excess BOQ item

20% item wise. For any variation beyond 20%
approval of Departmental Tender Committee

presided over by Principal
Secretary/Secretary of the Department will
be required.
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